UNIVERSAL SOMPO GENERAL INSURANCE CO LTD ‘3

Standard Fire Special Peril Policy (Commercial) — Add ons

1) Claims Preparations costs

(UIN: IRDAN134CP0010V01201819/A0019V01201920)

Subject to the Sub-Limit of Liability as stated in the Schedule for Professional Fees and Claims
Preparation Costs resulting from insured loss payable under this Policy for which the company
have accepted liability, the insurance under this Item is to cover:

(a) such professional fees as may be payable by the Insured;

(b) such other expenses incurred by the Insured and not otherwise recoverable, for
preparation, proving and/or verification of claims made by the Insured under this Policy;

(c) the costs of arbitration if incurred and such reasonable professional fees and other
reasonable expenses related thereto.

For the purpose of this Clause such reasonable professional fees shall include but not be limited to
fees for financial advisors, accountants, loss adjusters, insurance intermediary, business
mterruption claims advocates and preparers and valuer’s appointed by the Insured.

The Company’s maximum liability under this Clause shall not exceed INR........ per occurrence.

*hkkkhkkkhkkkkhkkkkhkkkhkkhkkkhkkhkkkhkkhkkkhkhkkkhkkhkkkhkkhkkkikkkkhkikkikikkkiikikkx

Standard Fire Special Peril Policy (Commercial) — Add ons Page 1




